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JUDGEMENT 

Shri  NV Kr ishnan Administrat iveMember 	 . 

The applicant 	was originally promoted as Superintendent, 

Central Excise, Group-B, on 6.5.82 (Annexure-I).n pursuance of the 

order dated 5.5.87 in TA 87/87, a direction was given that he should 

be deemed to have been 'promoted from 28.8.80. Accordingly, the 

respondents gave effect to this order by including him in the 

Annexure-I Seniority List and assigning him his due place on the 

basis of this deemed date of promotion. 

2 	The applicant submits that his immediate junior, KJ George 

also working as a Superintendent of Central Excise from 20.6.80 has 

now been promoted on 17.1.90 to the nost of Superintendent, Central 

Excise, Group-A. He submits that while doing so, it would aopear 

that the respondents have not considered that he is srnior to 
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KJ George and his/has also been considered simultaneously.7 

2 	In the ligh.t of thsefabts, we had directed the 

learned counsel for the respondents to seek information 

from the respondents about the allegatioos rnade.To-day 

when the case came up for hearing, the learned counsel 

for the respondents submitted that such a representation 

i.e., Annexure-lI made by the applicant in this connection 

has been received and is under consideration. As we:are 

of the view that it would be possible to dispose of 

this application finally without waiting for any other 

reply from the respondents, by the issue of suitable 

directions, we. zr-e taken up this case for orders to-day. 

3 	In the circumstance, we direct the Respondent-2 to 

dispose of the Annexure-Il representation submitted by 

the applicant for giving him promotion alonguith his 

juniors to Group-A grade within a period of one month 

from the date of issue of this order and 7 in case the 

order is in the applicants favour, the Respondent-2 

is also directed to grant him all the consequential benefits, 

as admissible under the rules. 

4 	The application is disposed of with the aforesaid 

directions. The 	will be no order as to costs. 
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